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JWGMENT 

MR. N. DHARD1N JUDICI&L MEMBER 

Applicant is a casual mazdoor who has come for the 

second time for getting direction to re-engage him as 

casual mazdoor and ea.1 his name with bottom seniority. 

earlier when he filed O.A. 1687/91, we disposed of the 
of 

application at the admission sta'e itslf after hearingi44-

learned counsel for respondents with the direction to 

respondents to dispose of applicant's representation 

in accordance with law. Pursuant to the Same, Annexure.I 

has been passed which is challenged in this application. 
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According to applicant he worked as a casual mazdoor 

from 5.3.84 to 1.5.85. He claims that in the light of recent 

decision of this Tribunal he is entitled to re-engagement and 

enlistment with bottom seniority. 

RespondentS have filed reply and contended that 

applicant has abandoned work and he remained absent for the 

last six and half years. Hence he is not entitled to any 

relief and the application is to be dismissed. Learned 

counsel for respondets alSo submitted that in thelight of 

law laid down, by the Tribunal  applicant has no legal right 

to be re engaged. 

However, the matter requires further examination by 

the second respondent in the light of law laid down by the 

Tribunal and Supreme Court on the question of right of casual 

maz doors for 're-engagement. 

In this view of the matter,, we dispose of the 

application with appropriate direction. Accordingly, we 

direct the Second respondent to consider the claim of 

applicant for re-engagement taking into consideration tis 

prior' service in the light of law laid down by the Tribunal 

notwithstanding Annexure-I. This shall be done within a 

period of three nonths from the date of receipt of a copy 

of this judgment. 

The application is disposed of on the above lines. 

There shall be no order as to costs. 
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It 

ist of Annexures 

1. Annexure -I order NO. STII/28421/91 dated 30.1,9L 
from CGMI. Trivo.ndruzn addressed to the applicant 


